
FORM G  
(For extension of timelines pursuant to First Form-G published on March 25, 2025) 

 

INVITATION FOR EXPRESSION OF INTEREST FOR  

‘BOMBAY INFRASTRUCTURE INDIA LIMITED’ 
OPERATING IN REAL ESTATE ACTIVITIES, MAHARASHTRA  

 

 (Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of 
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 

 
RELEVANT PARTICULARS 

1. Name of the corporate debtor along with 
PAN & CIN / LLP No. 

  Bombay Infrastructure India Limited  
  PAN: AADCB0365P 
  CIN: U45200MH2006PLC159155 

2. Address of the registered office 
(as per MCA records) 

Bashabhai Compound 274 S V Road Opp Jama 
Masjid Bandra (West), Mumbai, Maharashtra, India – 
400050 
 3. URL of website 

 
NA 

4. Details of place where majority of fixed 
assets are located 

Commercial Units in an under-construction building 
(previously known as City Centre Mall) located at 
Vashi – Sector 19D, Plot No. 18, Navi Mumbai – 400 
703 

5. Installed capacity of main products / 
services  
 

NA 

6. Quantity and value of main products / 
services sold in last financial year 

Nil 

7. Number of employees / workmen Nil as per the information available. 
8. Further details including last available 

financial statements (with schedules) of 
two years, lists of creditors are available 
at URL: 
 

The details as available can be sought by sending an 
email on cirp.bombayinfra@gmail.com and / or 
Virtual Data Room in accordance with the provisions 
of the Code and Regulations made thereunder. 

   9. Eligibility for resolution applicants under 
section 25(2)(h) of the Code is available 
at URL: 

The detailed invitation for expression of interest 
which shall include the eligibility for resolution 
applicants under Sec 25(2)(h) of the Code can be 
sought by sending an email on 
cirp.bombayinfra@gmail.com  
  

    10. Last  date  for  receipt of  expression  of  
interest 

April 24, 2025 

11. Date of issue of provisional list of 
prospective resolution applicants 

May 04, 2025 

12. Last date for submission of objections to 
provisional list 
 

May 09, 2025 

13.  Date of issue of final list of prospective 
resolution applicants 

May 19, 2025 

14. Date of issue of information 
memorandum, evaluation matrix and 
request for resolution plans to 
prospective resolution applicants. 

May 24, 2025 

15. Last date for submission of resolution 
plans 

June 23, 2025 

16. Process email id to submit EOI  cirp.bombayinfra@gmail.com 

 



 
Notes- 
 

1. This Form-G is published to extend the timelines as outlined in previous Form-G published on 
March 25, 2025. Eligible parties who have submitted EOIs pursuant to previous Form G shall 
remain valid subject to submission of requisite documents and fulfilment of eligibility criteria. 
 

2. This Form G and the timelines/terms mentioned herein are subject to approval of extension of 
CIRP tenure for which an application has been filed before the Hon’ble NCLT. 

 
 
 

 
 

Kshitiz Gupta 
Resolution Professional of Bombay Infrastructure India Limited 
Registration Number: IBBI/IPA-002/IP-N00721/2018-2019/12140 
AFA Valid Till: December 31, 2025 
 

Address & email id registered with IBBI:  
F-52, First Floor, Centrium Mall, Lokhandwala Township Akurli Road,  
Kandivali East, Mumbai - 400101 
 
Email Address- kshitiz.ca@gmail.com 
 
Process specific email id for correspondence: cirp.bombayinfra@gmail.com 

 
Date: April 11, 2025 
Place: Mumbai 
 
 
 
 
 
 



fear, while my daughter, who
was 18 then, and I hid under one
of the tables, as did many oth-
ers,” Mangeshikar recalled.

After a while, she said, they
gradually crawled out through
the service passage and tried to
escape to a safe space. “On our
way out from the Crystal room
we saw one of the terrorists – he
had a backpack on and held a
gun. He did not see us and
walked past, and we managed to
reach the Chambers lounge. We
stayed there until we were evac-

Tilu Mangeshikar

Debabrata Mohanty

letters@hindustantimes.com

BHUBANESWAR: Couples seeking
divorce within a year of their wed-
ding must file a separate applica-
tion citing “exceptional hardship”
or “exceptional depravity” in order
to waive the mandatory one-year 
waiting period under the Hindu 
Marriage Act, 1955, the Orissa high
court has observed, adding that 
the court retains discretion in such
cases to allow the petition.

Disposing of a petition filed by a
man, who had challenged a family
court’s order denying his prayer 
for divorce from his wife within a 
year of their wedding, a division 
bench of the high court held that 
Section 14 of the Hindu Marriage 
Act (HMA), which bars presenta-
tion of petition for divorce within 
one year of marriage, starts with a

non-obstante clause, meaning it 
overrides all other provisions of 
the 1955 law. 

“It explicitly prohibits not just
the court from entertaining a 
divorce petition within one year of
marriage but also prevents a party
from presenting such a petition… 
the statutory bar is absolute unless
a specific application for leave is 
filed and allowed,” a division 
bench of justices Bibhu Prasad 
Routray and Chittaranjan Dash 
observed in its order dated April 7.

The court further noted that
Section 14(1) of the HMA, however,
permits a relaxation of this bar in 
exceptional cases where the “peti-
tioner can demonstrate either 
exceptional hardship suffered by 
the petitioner, or exceptional 
depravity on the part of the other 
half”.  “The court retains discretion
in such cases to allow the petition

to be presented within one year, 
provided the plea is substantiated
through a separate application 
seeking permission to file for 
divorce prematurely,” it added.

In the present case, the peti-
tioner and his wife got married as
per Hindu rites and rituals on May
13, 2020. However, within a very 
short span of time, the couple 
developed marital discord, leading
to serious disputes and allegations
from both sides. 

The situation worsened so
much that the wife left the matri-
monial home on June 24, 2020, 
just over a month after their mar-
riage. 

After she did not return alleg-
edly despite repeated requests 
from the husband and his family, 
the man filed a petition for divorce
before the family court in Bhadrak
on July 7. 

{ COURT SEEKS SEPARATE PETITIONS }  

File pleas on hardship to 
seek divorce in 1 yr: HC

However, Congress didn’t do any-
thing to punish those involved. 
The one who was caught, Kasab, 
was also served  biryani. Those 
who attacked our country... this is
PM Modi’s resolve to bring them 
to justice, and they get punished. 
Every Indian citizen is proud of 
PM Modi that those involved 
would be punished on this land...,”
Goyal said. 

Congress leader P Chidam-
baram criticised the Modi govern-
ment for taking “credit” for the 
extradition. “Let the facts be clear:
the Modi government did not initi-
ate this process, nor did it secure 
any new breakthrough. It merely 
benefited from the mature, con-
sistent, and strategic diplomacy 
begun under the UPA. This extra-
dition is not the result of any 
grandstanding,” he said.

BJP spokesperson Shehzad
Poonawala said,“During the UPA
regime, countries that actively
supported terrorism were
granted the status of Most
Favoured Nation. Today, if inci-
dents like Uri or Pulwama occur,
they are not met with MFN, but
with MTJ- ‘Muh Tod Jawab’
(befitting reply).”

Piyush Goyal; P Chidambaram

high.” 
The comments come at a time

when India is set to bring out a
space doctrine to boost military
capabilities and protect space
assets from threats. The country
is also working on a military
space policy, amid China
expanding its capabilities at a
ripping pace. 

The ongoing conflicts and
contemporary trends highlight
that the traditional notions of
warfare are being rewritten,
Singh said. 

“Emerging technologies are
impacting the character of
war...Warfare today has gone
beyond the traditional battle-
fields of land, sea and air. Armed
forces will increasingly need to
operate jointly in a multi-do-
main environment where cyber,
space and information warfare
will be as potent as conventional
operations.” The government is
committed to transforming the
military into a technologically
advanced combat-ready force
capable of multi-domain inte-
grated operations, he said. 

“Technology today is driving
geopolitics and national security
like never before. Artificial intel-
ligence and the emerging basket
of technologies, including robot-
ics, quantum, blockchain, space,
cyber, electronics and additive
manufacturing, are revolutionis-
ing deterrence and warfighting
in critical ways.” He said global
geopolitics is being redefined by
three key metrics — a major
pivot towards prioritising
national security, a technological
tsunami, and accelerating inno-
vation; urging the officers to
study the nuances of these
trends to stay ahead of the curve.

The minister also drew atten-
tion to the impact of the conflict
in West Asia and the geopolitical
tensions in the Indo-Pacific on
the overall security calculus. 

“The ongoing conflicts teach
us that building a resilient, indig-
enous, and future-ready defence
technological and manufactur-
ing ecosystem is not an option,
but a strategic necessity. There is
a need to develop low-cost, high-
tech solutions.”

Rahul Singh

letters@hindustantimes.com

NEW DELHI: Defence minister
Rajnath Singh on Thursday said
“cyber, space and information
warfare” were turning out to be
as potent as conventional mili-
tary operations, stressing that
the armed forces “must operate
jointly and stay future-ready” in
light of the evolving multi-do-
main environment and techno-
logical advancements. 

“We are in the age of grey
zone and hybrid warfare where
cyber-attacks, disinformation
campaigns and economic war-
fare have become tools that can
prosecute and achieve politico-
military aims without a single
shot being fired,” the minister
said.  He was speaking at a con-
vocation ceremony held at the
Defence Services Staff College
(DSSC), Wellington, Tamil Nadu,
where young officers from the
three services and friendly for-
eign militaries undergo a one-
year career-advancing course. 

In his address, Singh touched
upon the ongoing global con-
flicts and how the traditional
concept of warfighting was
changing. 

Describing the power of tech-
nological innovation in combat
theatres as breathtaking, he said,
“In the Ukraine-Russia conflict,
drones have virtually emerged as
a new arm, if not a transforma-
tive science. The majority of
losses of soldiers and equipment
have been attributed neither to
traditional artillery nor to
armour but to drones. Similarly,
space capacities in the low earth
orbit are transforming military
intelligence, surveillance, posi-
tioning, targeting and communi-
cations, taking combat to a new

‘Armed forces must be 
ready for info warfare’

Defence minister Rajnath Singh visits the Madras Regiment War 
Memorial at DSSC Wellington in Nilgiris on Thursday. ANI

Smriti Kak Ramachandran

letters@hindustantimes.com

NEW DELHI:  The extradition of 
Tahawwur Rana to India triggered
a political slugfest, with the ruling
Bharatiya Janata Party and the 
Congress both seeking to claim 
credit for bringing one of the key 
accused in the 26/11 Mumbai 
attacks to the country. 

While the BJP said Rana’s
extradition reflects “new India’s” 
zero-tolerance resolve towards ter-
rorism under Prime Minister Nar-
endra Modi, the Congress said that
the Modi government benefited 
from the “mature, consistent and 
strategic diplomacy” that began 
under the United Progressive Alli-
ance (UPA) dispensation. 

Addressing media in Mumbai,
Union minister Piyush Goyal said
that Modi government acted to 
bring those who attacked the 
country to justice, unlike Congress
government that did not do “any-
thing” to punish those involved in
the 2008 Mumbai terror attacks, 
which killed 166 people. 

While taking potshots at the
Congress, he said during their 
regime, another accused Ajmal 
Kasab, who was subsequently 
hanged, was “served biryani” (a 
reference to the then prosecutor’s
statement that the accused was 
served biryani in prison). 

“During Congress’ time, the ter-
rorists attacked the very hotel we 
are standing in. People died here. 

Govt, Oppn engage 
in credit war over 
Rana’s extradition

Sudipta Basu

letters@hindustantimes.com

MUMBAI: Dr Tilu Mangeshikar
has a simple question for
Tahawwur Rana if she ever met
the key accused in the 2008
Mumbai attacks who landed in
Delhi on Thursday: “We look
like each other, albeit hold dif-
ferent ideologies; how could
your men train their guns on
us?”

The then Mumbai-based doc-
tor (she has since relocated to
Singapore, followed by Austra-
lia) and her daughter, then a
teenager, are among those who
survived the horrific terrorist
attacks in the financial capital
on November 26, 2008.

“My daughter and I were at a
family friend’s wedding recep-
tion which was being held at the
Crystal Room of the Taj Mahal
Hotel, when we heard shots.
More followed and suddenly we
saw waiters bolting our doors. I
asked one of them if those were
gun shots; he answered in the
affirmative. People ran amok in

uated the next morning, when
the commandoes arrived.”

Mangeshikar said the inci-
dent affected her daughter
deeply and she refused to talk
about it for at least two years.

“We were not equipped to
handle such an extraordinary
experience. No one was. People
suggested that I send my daugh-
ter for counselling, but she had
closed down completely; she did
speak to someone eventually,
just as many others also did,”
she said.

Though they eventually
slipped into their routine lives,
the doctor said she and her fam-
ily took basic training in life
support skills from the police
and fire brigade, in order to be
equipped to face a situation of
emergency.

“It’s been nearly 17 years; but
even today when I hear a sharp
sound, it triggers fear in me. In
fact, any sound is a trigger. Each
time my daughter, who now
lives in Dallas, goes to a movie
theatre, she checks the exits,”
she said.

{ 26/11 ATTACK SURVIVOR }  

‘Even today, any sound is a trigger’

Jitendra Sarin 

letters@hindustantimes.com

PRAYAGRAJ: Allahabad high
court judge justice Sanjay
Kumar Singh has granted bail to
a man accused of raping a
woman who had accompanied
the accused after getting drunk
at a bar in Delhi, noting that the
victim herself invited trouble
and was responsible for the
alleged act of rape.

A case of rape was registered at
the Sector 126 police station in 
Noida on September 23 last year 
based on the complaint of the sur-
vivor, a student of a private uni-
versity in the national capital. In 
her complaint, the woman 
alleged that she met the accused,
Nischal Chandak, at a bar in 
South Delhi’s Hauz Khas area 
where she had gone with her 
three female friends on Septem-
ber 21.

She was at the bar till around
3am and was heavily intoxi-
cated, when the accused alleg-
edly insisted her to accompany
him to his house, the complaint
said. It added that she agreed to
go with him to his place to rest.
However, Chandak allegedly
touched her inappropriately on
the way and instead of taking her
to his residence in Noida, he took
her to his relative’s house in
Gurugram where he raped her
twice, the woman claimed.

“This court is of the view that
even if the allegation of the vic-
tim is accepted as true, then it
can also be concluded that she
herself invited trouble and was
also responsible for the same,”
justice Singh remarked in the
order dated March 11, granting
bail to the accused.

“Since she needed support,
therefore, she herself agreed to go
to the house of the applicant and 
take rest,” the judge said.

‘WOMAN INVITED 
TROUBLE’: HC 
GRANTS BAIL TO 
RAPE ACCUSED

HT Correspondent

puneletters@hindustantimes.com

PUNE:  Jay Pawar, son of Maha-
rashtra deputy chief minister
Ajit Pawar, on Thursday got
engaged to Rutuja Patil in a pri-
vate ceremony held at a farm-
house in Ghotawade on the out-
skirts of Pune.

The engagement held at the
Ajit Pawar-owned farmhouse
was essentially a low-key affair,
attended largely by close friends
and family members. 

What made the occasion
noteworthy however was the
presence of Ajit Pawar’s uncle,
Nationalist Congress Party
(Sharadchandra Pawar) presi-
dent, Sharad Pawar.

Despite the ongoing political
divide between the nephew-un-
cle duo, Sharad Pawar attended
the family event accompanied
by his wife Pratibha Pawar and
daughter and Baramati MP
Supriya Sule. 

Yogendra Pawar, Ajit Pawar’s
nephew who contested the
assembly polls from Baramati
against his uncle, also attended
the event.

Sharad Pawar attended the 
family event accompanied by 
his wife Pratibha Pawar. HT

SHARAD PAWAR, 
SUPRIYA SULE 
ATTEND AJIT 
PAWAR’S SON’S 
ENGAGEMENT

Registered Office: 9th Floor, Nirmal Building, Nariman Point, Mumbai 400 021. Tel: +91 22 6778 9595 Fax: +91 22 6778 9660
e-mail: investor.relations@tcs.com website: www.tcs.com CIN: L22210MH1995PLC084781

Extract of the audited consolidated financial results for the year ended March 31, 2025

Extract of the audited standalone financial results for year ended March 31, 2025

Three months ended
March 31, 2025

Year ended
March 31, 2025

Three months ended
March 31, 2024

Revenue from operations 64,479 2,55,324 61,237
Profit before tax 16,402 65,331 16,849
Profit after tax 12,293 48,797 12,502
Total comprehensive income for the period 12,855 49,386 12,240
Paid up equity share capital (Face value: `1 per share) 362 362 362
Total reserves (including non-controlling interests)* 95,409 95,409 90,957
Earnings per equity share:- Basic and diluted (`) 33.79 134.19 34.37

Three months ended
March 31, 2025

Year ended
March 31, 2025

Three months ended
March 31, 2024

Revenue from operations 54,136 2,14,853 51,488
Profit before tax 14,672 62,648 15,180
Profit after tax 11,116 48,057 11,393
Total comprehensive income for the period 11,194 48,361 11,609

(` crore)

(` crore)

*Balances for three months and year ended March 31, 2025 represent balances as per the audited consolidated balance sheet for the year ended
March 31, 2025 and balances for three months ended March 31, 2024 represent balances as per the audited consolidated balance sheet for the year ended
March 31, 2024 as required by Securities and Exchange Board of India (Listing Obligation and Disclosure Requirements) Regulations, 2015.

Notes:

1. The audited consolidated financial results and audited standalone financial results have been reviewed by the Audit Committee and approved by the
Board of Directors at its meeting held on April 10, 2025. The statutory auditors have expressed an unmodified audit opinion on these results.

2. The Board of Directors at its meeting held on April 10, 2025, has proposed a final dividend of `30.00 per equity share.

3. The above is an extract of the detailed format of financial results filed with Stock Exchanges under Regulation 33 of the Securities and Exchange Board
of India (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format for three months and year ended March 31, 2025, are
available on the BSE Limited website (URL:www.bseindia.com), the National Stock Exchange of India Limited website (URL:www.nseindia.com) and on
the Company’s website (URL: www.tcs.com/investors). The same can be accessed by scanning the QR code provided below.

Mumbai
April 10, 2025

For and on behalf of the Board of Directors

K Krithivasan
CEO and Managing Director

DIN: 10106739

CHINTAMANRAO DESHMUKH INSTITUTE FOR ADMINISTRATIVE CAREERS,
Maharashtra Bhushan Nanasaheb Dharmadhikari Library Building, Ground Floor, Opposite
to Vedant Shopping Complex, Korus Road, Vartak nagar, Thane (W) 400606. Phone 022-

25881421

“PRELIMS EXAM GUIDANCE BATCH”
ENTRANCE EXAMINATION - 2025

An entrance exam of CHINTAMANRAO DESHMUKH INSTITUTE FOR
ADMINISTRATIVE CAREERS will be conducted offline on 08th June 2025 from 11.00
am to 1.00 pm. The purpose of this initiative is to provide full time training to the
candidates who will be appearing for UPSC CSE 2026 PRELIMS EXAMINATION. Online
applications are invited from the candidates who fulfill the terms and conditions mentioned
in the advertisement.The students/trainees who want to take admission in the Prelims Batch
of the year 2025-26 in this institute can apply from 16/04/2025 to 31/05/2025 available on
the official website of the institute https://forms.epravesh.com/CDInstitute/ Application
should be submitted in the prescribed format on this link. Please note that applications
received by post, courier, as well as e-mail will not be accepted or considered. Syllabus of
the said entrance examination, all information and instructions regarding the examination is
displayed on the notice board of the institute as well as on the following website. Thane
Municipal Corporation's www.thanecity.gov.in and Institute's www.cdinstitute.net.
T.M.C/P.R.O/CDIAC/44/2025-26 Sd/-
Dt.09.04.2025 Director
pls visit our official web-site Chitamanrao Deshmukh Institute for Administrative careers,
www.thanecity.gov.in Thane Municipal Corporation

Scan to participate now

FESTIVAL OF

Q. Who holds the record for the
fastest fifty in IPL history?

Play daily for your chance to
win a bike & free hotel stays

MUMBAI
FRIDAY
APRIL 11, 2025 09My India




